
CENTRAL ADMINISTRATIV3 TRIBUNAL, JABALPUR BENCH 

CIRCUIT COURT SITTING AT GWALIDR 

O r ig in a l  A p p l ic a t io n  N o. 342 o f  2005  

G w a lio r , t h i s  th e  2 1 s t  day o f  J u n e , 2005

H on*ble S h r i M .P. S in g h , V ic e  Chairman 
H on*ble S h r i  Madan Mohan, J u d i c i a l  Menber

Sm t. N a sreen  H a n fi, w /o .  S h r i  I .K . H a n fi,  
aged about 34 y e a r s ,  w ork ing a s  S .O . Adhoc,

R /o .  J a g ta p  Ki G o th , M adhauganj,
G w a lio r  (MP). . . .  A p p lic a n t

(By A d v o ca te  -  S h r i  D .P . S in g h  o n  b e h a l f  o f  S h r i  Arvti 
K a ta re)

* V e r s u s

1 . U nion o f  I n d ia ,  th ro u g h  S e c r e t a r y ,
M in is tr y  o f  F in a n c e , New D e lh i .

2 .  A ccou n tan t G e n e r a l (A&E),
Madhya P r a d e sh , G w a lio r  (MP).

3 .  S e n io r  A ccount O f f i c e r  (A dm n-I),
O /o . A cco u n ta n t G e n e r a l, Madhya
P r a d e sh , G w a lio r  (MP). . . .  R esp o n d en ts

(By A d vocate  -  S h r i  M. Rao)

O R D E R  (O ral)
i

Bv M<P< S i  t o ,  V ic e  C hairm an -

By f i l i n g  t h i s  O r ig in a l  A p p l ic a t io n  t h e  a p p lic a n t  h a s

c la im e d  t h e  f o l lo w in g  m ain r e l i e f  s

" to  a l lo w  t h i s  a p p l i c a t io n  and quash t h e  o r d e r s  
A nnexure A / l  d a ted  2 2 .1 1 * 2 0 0 4  and A /2  d a te d  8 /2 /2 0 0 5  
an3 A /6  d a ted  1 6 .3 .2 0 0 5 ."

2 .  The b r i e f  f a c t s  o f  t h e  c a s e  a re  t h a t  th e  a p p l ic a n t  i s  

c h a l le n g in g  th e  o r d e r s  d a te d  2 2 .1 1 .2 0 0 4  (A nnexure A - l ) ,

8 .2 .2 0 0 5  (A nnexure A -6) arri 1 6 .3 .2 0 0 5 .  By t h e s e  o r d e r s  t h e  

a p p l ic a n t  h a s  b e e n  t r a n s f e r r e d  from  t h e  o f f i c e  o f  

A cco u n ta n t G e n e r a l ,  Madhya P r a d esh , G w a lio r  t o  th© o * . i i c e  

o f  A cco u n ta n t G e n e r a l, C h h a tts ig a r h  o n  tem p orary  b a s i s  fo r  

a p e r io d  o f  18 m onths e x c lu d in g  t h e  l e a v e  p e r io d . By l e t t e r  

d a ted  8 .2 .2 0 0 5  t h e  a p p l ic a n t  h a s  b e en  a d v ise d  t o  c o r re sp o n d  

w ith  t h e  o f f i c e  o f  t h e  A ccou n tan t G e n e r a l ,  R a ip u r w ith



reg a rd  t o  g r a n t  o f  h er l e a v e .  By l e t t e r  d a te d  1 6 th  March, 

2005  t h e  r e p r e s e n t a t io n  o f  t h e  a p p lic a n t  d a te d  4 th  M arch, 

2005 has b ee n  r e j e c t e d .  H ence, t h i s  O r ig in a l  A p p l ic a t io n  i s

3 .  The c o u n s e l  fo r  t h e  r e sp o n d e n ts  has su b m itte d  t h a t  t h i s  

O r ig in a l  A p p l ic a t io n  h a s becom e in fr u c tu o u s  i n  v ie w  o f  th e  

f a c t  t h a t  t h e  a p p lic a n t  has a lr e a d y  j o in e d  t h e  o f f i c e  o f  t h e  

A ccou n tan t G e n e r a l,  Ra ip u r .  The le a rn e d  c o u n s e l  f o r  t h e  

a p p l ic a n t  h a s agreed  t o  t h e  s u b m iss io n  made by t h e  le a r n e d  

c o u n s e l  fort t h e  r e sp o n d e n ts  and su b m itted  th a t  t h e  a p p lic a n t  

h a s j o in e d  t h e  new p la c e  o f  h er t r a n s f e r  i . e .  R a ip u r .

4 .  In  v ie w  o f  th e  s u b m is s io n s  made by t h e  p a r t i e s ,  w efin d  

t h a t  t h i s  O r ig in a l  A p p l ic a t io n  h a s  becom e in fr u c t u o u s  and i s  

a c c o r d in g ly ,  d is m is s e d  a s  in f r u c t u o u s .

f i l e d .

.tHapjtyr, fit.


